
Central Administrative Tribunal, Principal Bench
O.A,1589/1999

^  New Delhi, this the 13th day of NovsHjbsrs, 2030
Hon'ble Mr.Kuldip Singh,Meffiber U)
Hon'ble f^^r. r-l. P. Singh, Member CA)

Dr . liiouciiura Grover ,
S/o Shr i Ih. R:G5 over
R/o 3-2/251,Pasohim Vihar
New Del hi 1 1 0063

(By Advocate- None)

..,, Applicant

Director' Gerjeralj CSIR
Cover i'>ment of India,
Ministry of !i.R,D, ,AriUsar.dhari Bhatfao
Rafi Marg,N&w DelhillOOni

Secretary to the Government_of India
l-linistry of |-fR.D.,New Delhi ,,.,Respondents

(By Advocates- Ms.K.Iyer and Shri Manol Chatterjee)

QEDE,R_10eAU

KuldlS SiQ,gji^MsiiM.r. Hi

This case is appearing on daily board since-

3. 1 1 .2000 and none has been appear ii'ig for the applicant..

Today also. none appeared for the applicasvt even on tfe

second call. Ms.K.Iyer and Shri Manoi Chatterjee appeared

for the respondents and have been heard.

•\\

7^ In the OA, the applicant has ohallerjgeu Aruiexure

A--1 order dated 31.3.99 whereby his tenure as Scientist

Pel low (QHF) tiad not been reriewed beyond 3, A, 99 arid his

service contract came to an end w.e.t. 3.4.99 (A/N;, He

had submitted a representation dated 1 .4,99 reqiresting the

respondents to withdraw their letter dated 31.3.93 and

allow liim to complete the tenure of thr'oe years. 1 he

applicant states that resporidents have violated tt.e

pririoiples of natural justice in not renewing his tefiure

beyo!id 3.4.39 and even no show-cause notice was issued to
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upto the mark, so his tenure came to an end,
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